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CENMTRAL A0MIMISTRaTIVE TRIBURNAL

PRIMCIPAL BEMCH

Qe 1791/2002

with
Qe 1792/2002 and
s 179%,/200%
Mew Delhi this the 15th daw of July, 200%

Hon’ble Smt. Lakshmi Swaminathan, ¥ice Chairman
Hon’ble Shri S$.A.T.Rizvi, Member (A)

Oy 1791/2002
Jestender Pal Singh

S50 Jnr? fvtar Singh
Mobile Booking Clerk,
Morthern Railway, Station
Farozepur

‘)Llpl.nL_, M

(J)

Sapplicant

-

B.3%. Mainas ]

[By mdvocate Shri

YERSUS

Union of India through =

1. The Sescratary,
Ministery of Raillways,
C{Railway Board),
Rail Bhawan, Raisina Road
Haw Delhi.

Z. The General rHanager
Morthern Raillway,
faw Delhl,

y
Baroda House,

Z. The Divisional
Horthern

Rly.Managsr,

Railway, Feroxzepur Cantlt.

oA 1792/2002

Shiri
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Surinder Singh,

Shri oamar Singh.,

Mobile Booking Clerk,

Morthern Rallway, Rallway 3Stn.,

Sulhani (Ferozepur Division)

Punjats.

Shri B.%. Maines )

(By mdvocats

Union of India through

1. The Secretary,
Ministiry of Raillwawys,

CRailway Board), Rail Bhawan.,
Ralsina Road, New Daelhi.

.Hi?mgpondents

aeplicant
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2. The Gensral Manager,
Morthern Railway, Baroda House,
Heaw Dalhi.

4. The Divisional Rly.tanagsr,
Horthern Railway, Fercozepur Cantil.

< Respondents
oA 1793/2002

Smt.éarun Bala,

DA0 Sh.Mohindsr Nath,
Fnauiry-cum~Ressrvation Cleark,
Reservation Office, Morthern
Railway, amritsar (Punjab )

(By mdvecate Shri B.S. Maines )

YERSUS

Union of India through :

1. The Sacratary,
Ministry of Railwavs,
(Railway Board J,
Raill Bhawan, Raisina Road,
Meaw Delhil.

Z. The General rManagsr,
Horthern Raillway,
Barcoda Houss, Mew Delhi.

A, The Divisional Rly..,Manager,
Northern Rallway, Ferozapur,
Cantt.
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ORDER (ORAL)

(Hon’ble Smt.Lakshmi Swaminathan, VYice Chairman (J)

We have heard. Shri B.S.Mainee,learned counsel Tor the
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pplicants in all the aforesaid thrse O&s. He asubmits  that
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similar orders have begen assalled
which they have also given replies by letters dated 3.7.200%

anc 2.TLE00Z.

2. In the above facts and circumstancas of the Case,

wa  dispose of three applications by a common order. For the
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ake of  conwvenience, the fackts and orders Filed b Shiri

&#

Titender Pal Singh in 0a 1791,/2002 have been referred to. He
is aggrieved by the show cause pnotice issued by the
respondents  dated 25.6.2002 (Annexure A 1) to which he has

also  filed reply on 3.7.2002. Learned counsel has P ray s

that as the applicant has been in the services of the

respondents as  Enguirv-cum-Reservation-Clerk (ECRCY since
1986, his services should not be terminated till the disposal
of  the present 0. This 08 has been filed on 11.7.2007 i.s.
ane wesk atter the aforesald reprasentation has been given by
the applicant, which hardly gives sufficient time to the
raespondents td pass a resgsonsd order on the representation.
We note that in the representation, the applicant has taken a
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number of points, including the fact that an ECRC

as a Mobile Booking Clerk. He has also relied on a numbear of

Siudgesmnents of the Tribunal and the Hon’ble Suprems Court.

4. Hawing regard to the provisions of Section 20 of

the admninistrative Tribunals act, 1985 and the facts and

1
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circumstances @ the case, we consider it appropriate Lo

—

dispose of this 04 with the following odirections:—
Respondents  shall conzider the applicants
repressntations which are 1In reply to show causs

a  reasonsd  andg

x,;

notice dated 25.6.2002 and pas:
speaking  order, taking into account the grounds
taken by them in the representations as wall as in

the concerned O&.  Till the representations are so

ot

disposed of by the respondents, they shall not

terminate the services of the applicants . The



terminate the services of the applicants, gﬁéﬁ

—h
iy

that decision shall not be given effect to for a
period of two weeks of the communication of the
ardear.

Mo order as to costs.

vis order be placed in 04 1792/200Z

5. l.

t & copy of t
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and 0@ 1793/2002.

ja
K
>y
[a)
—h

4. Shri B.S.Mainee,lsarned counsel prays that & o

thi order be issued Dasti to him so that he can serve it on

*h

the respondents immediately. Ordered accordingly .

WKy S g Sl

(8.A.T.Rizvi ) (smt.Lakshmi Swaminathan }
Member (A) ' vice Chairman (J)




